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VERSUS 

Commissioner of Central Excise & 
Service Tax, Lucknow     ….Respondent 
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CORAM: 

 

FINAL ORDER NO.70245/2024 

 

DATE OF HEARING : 10 May, 2024 
DATE OF DECISION : 10 May, 2024 

 
JUSTICE DILIP GUPTA: 

 

 A certificate in Form IV has been issued to the appellant 

regarding full and final settlement of the tax dues. The appeal, 

therefore, stands dismissed as withdrawn. 
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